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.... Opposite parties. 

Oven Court. 

AL ADMINISTRA VE TRIBUNAL ADDL.BEecH 

at Allahabad. 
IN THE CENTR 

Dated This 	8th , May, 1'97. 

Corm: Hon'ble Dr. R K.,axena, 

Hon'ble Mr. S Dayal. AM., 

'a: 938 	3993- 

Union oflndia through- 
1. Divisional Railway Mona 

Allahabaa 
2. Senior D.P.O.,N.Raaway,  

3. OSE(C) Northern ROL lway 

4. Assistant Engineer(G) N.R• 

5. DEN(T), torthern RaLlw 

er, Northern Railway, 

All aJ . 

Allah& add. 
Allanda a; 4, 

irleeri g), N.T.,Allahob ad. 

(C/ApplicahtSriG.P.Agarwall 

Versus 

1. Ba. j Nat Pal sonof 5r MoiaSr 	badal, 

2. flotl Lai- -on 7,-!fl, 

losmatu lah son ofSri ab iullah, 

4. RctilBabu son of Sri Ra. Prakash, 

o. Ram Cha dra son of 	ri Bhogwat 

Prasad. 

6. Jai Pr ash Son of 

SriMew 

7. Punnu L 1 son of Sri Mababir Prasad, 

8. - Peet ha een Adhiloari hram Nayayalaya, 

Allah 

( 	C/R Sri A.K.Sinha.) 

• • • 

6. D.M.T.I/ 
Applicait. 



Cam, en Court . 

L,HELH(L)RAL). 

( 	ble Dr . .K.Saxena J 	) 

these two O.As have been preferred challenging 

the order passed by the authority under 6.ection 33(C) (ii) 

of the Inaustrial Lispu es Act. the assumption on the part 

of the applicA-It was th t the jurisdiction to challenge 

such order, vested in t is Tribunal. The position is 

however, changed after he judgement in Civil appeal of 

' L.Chand. a Kumar Vs. Union of India and a' s' JT 1997(3)SC 

589 in which it was hel that the supervisory jurisdiction 

Under Article 227 of t a Constitution was vested only in 

the high courts. 'there is no appellate forum in the 

InOustri• 	Disputes ix 	and therefore, if no bcdy feels 

aggrieve by any order he will have to take recourse of 

filing ru it Petition u der Article 226 and 227 of the 

of the C nstitution. 

2. 	
In view of the legal position, these two L.A. 

Nos: 481 92 and 938/93 are not maintainable before this 

tribunal. They.are,the efore, dismissed. The stay order is) 

passed o 7.4.1992 in .A.No: 481/92, and on 22.6.1993  in 

0.1,
L.No: 38/93 stands vacated. The applic nt, if so advisee 

may app. oach the prop :r forum even now. A copy of this 

judgerne t be pieced o the other connected file and partie, 

shall be iven one co y of judgement in each of the two 

cases. 

ivILMB 	(A) 	 (J.) . 
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